
Governme.nt of Jammu and Kashmir 
Civil Secretariat Home Department 

Srinagar/J ammu. 
NOT.lFICATION 

Srinagar, the I 1 1 '- October, 2019 

SRO:- 5"1-1' Whereas, on 04.09.2016 a rally which was dubbed as 
"Pinjoora Challo" in local parlance was organized by separatist 
Sarjan Ahmad Wagay @ Barkati S/o Ab. Razaq Wagay R/o Reban 
Zainapora District Shopain and others at Village Pinjoora wherein 
he delivered an anti National speech to procession which caused 
hatred among people against Union of India. Moreover, he also 
paid tributes to slain HM militant Commander Burhan Wani and 
urged the youth of the area towards militancy/subversive 
activities. Further a video clip of this inflammatory speech has 
been uploaded on social media site (You tube) with title "Pinjoora 
Shopian Chaloo;and 

2. Whereas, a case FIR No.38/2017 U/S 13,& 39 ULA(P) Act of 
1967 was registered at Police Station Shopian and investigation 
taken up; -and 

3. Whereas, during the tourse of investigation, on the ~asis of 
statements of witnesses the seizure memos and other eVldence, 
the Investigating Officer 'established a prima-facie case a~ainst the 

· Ah d Wagay @ Barkat1 S/o Ab. accused person namely Saf)an ma . . . · 
Razaq Wagay R/ o Reb an Zainpora Olstnct Shop Jan for the 
commission of offence punishable under sections 13 & 39 of the 
Unlawful Activities (Prevention) Act 1967;and 

. t d by the State Government 
4. Whereas, the Authority appol~5e of the Unlawful Activities 
under sub-section (2) of sec.tton entl scrutinized the Case 
(Prevention) Act, 1967, has m~epentd doc~meQts relating to the 
Diary •file and all the othe~ ~e eva~ctusion that this ts a fit case 
case and has come to a defJmte C? gainst the said accused 
for accord of prosecution sanctiOn at 

J person; and 
I i I' .I 1.! ,. 

' 



5. Whereas, after perusing the Case Diary, the relevant 
docume~ts ~nd also taking into consideration the 
observat10ns/V1ews of the Authority appointed under sub-section 
(2) of section 45 of the ~nlawful Activitfes (Prevention} Act, 1967, 
the State Government 1s of the view that there is sufficient 
material and evidence available against the accused person for his 
prosecution under the aforesaid provisions of law. 

Now, therefore 1 in exercise of powers conferred by sub-
section (2.) of section 45 of the Unlawful Activities (Prevention) 
Act, 1967, the State Government hereby accords sanction for 
launching prosecution against the accused person namely Sarjan 
Ahmad Wagay@ Barkati S/o Ab. Razaq Wagay R/o Reban Zainpora 
District Shopian for the commission of offences punish~~le U/S 13 
& 39 of Unlawful Activities (Prevention) Act, 1967 ansmg out of 
FfR No.38/2.017 of PIS Shopian. 

By order of Government of Jammu and Kashmir. 
Sd/· 

Principal Secretary to the Government 
Home Department 

No. Home/Pros/91/2019 Dated: I I .10.2019 

Copy to:· 1 . K J This has referenc~ to 
1. Director General of Pollee, Jft 1 a~;J~01912402.Q4 dated 

' 

his letter No.Legal/Sanc-~B. . d herewith 
12./06/2019. The CD file in ongmal ts returne ' 
receipt of which may kindly be a~kno~~~~~d~f Law, Justice & 

2. Secretary to the Government, epa 
Parliamentary Affairs. (~·7:s.c.)5 retary to the Government, 

3. Private Secretary to Pnnctpal ec 
Home Department. 

4. Stock file. 

-==~~~~IJ•"(•I'f. 
Under Secretary·~~~ Government 

Home Department 

2)1' :1 g ..: 
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